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CENTRAL BOARD OF DIRECT TAXES
NOTIFICATION
New Delhl, the 28th May 1576

S.0. 372(F)—Tn exercise of the powers conferred by section 25 of \the Companies
(Profits) Surtax Act, 1964 (7 of 1964), the Centra} Board of Direct Taxeé bereby makes
the following rules further to amend the Companies (Profits) Surtax Rules, 1964, namely:—

971. (1} These rules may be called the Companies (Profits) Surlax (Amendment) Rules,
1976. :

@) This rule and rule 2 shall come Into Soxce et once and rule 3 shall come lnto
force on the lst day of August, 1976 |

2. In rule 3, for kem (ix) relating to the modificatlon of section 140, the following item
ghall be substituted, namely:— i

‘Madification of section 140.—(ix} Y¥or s=ction 147, the foliowing section shall b2
substituted, namely:— . :

%140, Return by whom to be slened —The retlrn undsr  section 5 of the Act
shali be signad and verified by the managing direc'or of the sompany, or
where for any unavoidable reason such managing directop is not able to
sign and verify the return, or where there is no managing ::direcmr, by any
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director thereof, or where in the case of a moit-resident  company any
person mas been tfreated ag jts agent under section 163 of the Income.
tax Acl, by such person..,

3. In thc Appendix,—

() in Form No. 1,—
(i) before Part 1, affer the eatry, “Name of the Company................
the following entry shall be inscrted, namely:--
“Permanent account number. . | Freeea M
(i) in Part 7,—
(A) for item 3, the following item shall be substituted, namely;—

“3. Chargeable amount (ie. the amount by which the chargeable profits
shown against jtem 1 exceed the statutory deduction spown against
item 2) as ronnded off to tke mearest multiple of fen rupees—applied
section 28BA.

(2) In figures................ . e, :
&) In words,............ " e i

(B) itrm 4 and Nota I shall be omitted:
6ifi) in Part 11—
{A) in item 3—
{a) cniry (5) shall be nmitted;
(b} entries) (6) to (15) shall bhe re-numbered respectively ng cotries (5) to
14); :

"
(c} for entry (6) as o re-numbered, the following entry. shall be substituted,
namely:— - .

“(6) Amount equal ta fifty per cent of the sum with refercnce to which
deduction iz allowable unday section 280G of the Incometax Aet,

1961,
@) in entry (1D as 59 Ie-numbered, the words “ang super-tax” shal]l pe
© omitted; - .
(e)Efor entry (12) as so re-numbered, the following entry ghail be snbstituted,
© namely—

™12} Amount of incqme-fax rayable by the Company in respect of jtg tota‘i
income under the, provisions of the Tncome-tax Act, 1961, as redneed by
the aggregate of—

() the amwount of mnmcome-tax, if any, payable in respcet of the income
referred to ip clanses (i), (i), (i) ang (viii) of rule 1 of the First
Schedule 1o tha Companies (Profits) Surtay Act, 1954;

(ii} the amount of income-tax, if any, payahle by the company under the
provisions of the anmual Firance Act with reference to the relevant
amount pf disfributions of dividends by it

i) the amownt of income-tax, if any, pavable hy the company under
section 104 of the Tncomc-tax Act, 1961. (Plcase see Nofe 4hp

(f} in entry (14} gs s0- re-numbered, for the brackets, figures ang word “(1)
tor {(14)" the brackets, figures gpd word (1) o (13} shall be syh.
stituted:

(B) in item 4. for the brackets, words and figurss “[Ttem. 1 plus item 2 minye
entry (15) of jtem 1.7". the brackets, words and figurces “MMiem 1 plus
"nem 2 minus entry (14) of item 11" shalt ke substituted:

{C} in Note 3. for the brackets, words and fipnres “[See entry 11y of ilem 3
of Part. 111", the brackete, words angd figrres “[See entry (103 of jtem 3
of Parl I11" shal) be suhst'inted:

(D) for Note 4, tha follewing Note shall be substituted, namely;-.

“Notz 4. _[See entry (12) of item 3 of Part 1].

The amount’ nf income-tax to be shown against this entry wi be the amount
calculated afrer malking allowance (gr any relief, rebate or dedyction
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in respect of income-tax to which the assessee mly be entifled ynder

the provisions of the Income-tax Act, 1961, or the fannual Finance Act,
e amount of tax so arrived at should be further reduced by the

aggregate of the following amounts, pamely;—

(i) the amount of income-tax, if any, payable in respect of (a) say profits
of any business of life insurance, (b} any income by way of com.

Densation or other bayment referred to ip section 28(i) of the
Income-tax Act, 1961, (c) any income chargeable under the head
“Capital gains” under the Income-tax Act, 1961, and (d) dividends
from an Indjan company or 2 company which has made the pres-
cribed arrangements for the declaration and pai/ment of dividends
within India, where any such income, profits and] gains are included
in the total fncome; . !

(ii) the amount of income-tax, if any, which is pas}ableli
under the provisions of the annual Finance Act!i
. the relevant amount of distributions' of dividem;.ls by it; and
(iii} the amount of income-tax, if any, which js payable! by the company
under section 104 of the Income-tax  Act, 196017,

(tv) in Part ITL, for item 5, {ne following item shall be syp|
“5. Amount of debentures (as gp the first day of ¢
issued to the public,”: |

(V) in Part IV, for the words “by the Principat Officer ]'bf the Company”,
the words “by the managing director of the, compiny, or where for
any unavoidable reason such managing director is not able to sign
and verify the return, qp where thers js ng mangging director, by
any director thereof,” shall be substituted; I

. I
®) in Form No, 4, in jtem 7. for the word and figures “sectionfg 16", the words,
figureg and brackets “section 11 /section 16/applied sectiof 131(2)." ghall

be substituted. !
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